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Present s Hen'ble My, D, Purkayastha, J udiciél Menber
Hen'ble Mr, G,S, Maingi, Administrative Member
PROKASH CHANDRA JHA
vs.
UNION OF INDIA & ORS.
4 Fer the applicant s Mr, P,C, Das, csunsel
* Fer the respendéents : Ms, R, Basu, counzel
Heard en 3 30, 3, 2000 Oréer en : 30.3.2000
ORDER
\_.....
De_Purkavastha, J.M.
Heard ld, ceunsel fer bheth sides,
2. Ld. ceunsel Mr, P,C, Das appearing en behalf ¢f the
applicant, submits that the applicanﬁzﬁggzﬁentitled te get
the benetits of the judgment passed by this Tribunal en
¢ | 15,3, 2000 in 0,A,989/1996 as{he 15 similarly ci rownstanced,

like the applicant in @,A,989/36, .
- L4, ceunsel, Mrs, R, Basu appearing on behalf ef the resgendents

submits that this spplicatien sheuld net be entertained by
this Tribunal since the applicznt{j‘filei this O,A, after a
lapse ef gbeut 11 years froem the date of cause of actien@;:itheut
e;;gs[}ling any agplicatien ferv cenécnatien of dela.y; o ,
3¢ ‘We have censidered the gubmissiens méée by the 1&
céunsel for beth sides and have perused the réce;a'r&s. We have
aléo gene threugh the judgment dated 15,3,2000 pa§§ed by this
Tribunal in 0,A,989/1996, On a perusal ef the[?zié;ment,. we
find that the applicant‘:) in thisg O.A.Of?\_;_fé}similarl;y situated
ad  circumstenced like the applicant)in O,A. Ne,989/1996,
| We alse £ind that “the question ef limitaticn as raised by the
1d. counsel ter the ;;esponients, hag been decided By this

Tribunal in that judgment referrirg to the juigmeatf)of the




Hon'ble Apex Court., We do not tind any ambiguity in the ,
“judgment, Therefere, we are of the‘ view ﬁﬂa't ‘the applicani‘f\%

sheuld be given the benefits as‘ given te the a@plicant&in

s Vg

the aforesaid 0.A,Neo,989/1996454 66 the respendents are

legally beund to grant same benefits to similarly situated

and circumstanced persens, _ , |

4, In view of the abave, we direct the resp@neienﬁs e
consider the case of the applicant™)in the light ef the
judgnent passed by this Tribunal en .'15. 3e 2000 in 0.,&1\’@.989/1996
’gné. te grant similar henefitg@pa’ﬁne apyligant@ﬁ’n th:}s 0.A,
ale i edioplance with the extant rules, The applicatien

T
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is digposed of with the aforesaid ebservatiens witheut passing

any order as te cests.
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